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Enquiry by MRTP Commission 

4981. SHRI V. GOPALSAMY : Will the 
PRIME MINISTER be pleased to state : 

(a) whether MRTP Commission conduc- 
ted any enquiry into the credentials of 109 
private companies which wanted to import, 
bottle, market, distribute and sell kerosene 
and LPG in the country; and 

(b) if so, the findings in case of each 
company ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. BHAR- 
DWAJ) (a) and (b) Yes, Sir. The Direc- 
tor General of Investigation and {Registration 
has started investigation against 109 private 
parities who have been allowed to import, 
bottle, market, distribute and sell kerosene 
and LPG in the country, The probe letter 
calling for full information from these 109 
parties was issued on 17-2-1994 by way of 
suo moto investigation under section 11(2) 
of the MRTP Act, 1969. Further action 
in this regard will be taken by DGI&R after 
receipt of full information and data from 
these parties. 

Further, the MRTP Commission has also 
separately directed for undertaking investi- 
gations against 12 parities. Out of these, 
10 parties are same in respect of which 
DGI&R has also started investigations. 

 

 

Changes in the Companies Bill 

4983. SHRI KRISHNA KUMAR BIRLA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the Associated Chambers of 
Commerce and Industry of India has urged 
Government to bring suitable changes in 
the Companies Bill; 

(b) if so, the detatils of the changes sou- 
ght; 

(c) whether Government proposed to 
consider the question of brining suitable 
changes in the Companies Bill; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTIC AND 
COMPANY AFFAIRS (SHRI H.R. BHAR- 
DWAJ) : (a) and (b) Yes, Sir. The Asso- 
ciated Chambers of Commerce & Industry 
of India have made a number of sugges- 
tions for changes in the Companies Bill, 
1993 which inter alia include classification 
of Companies, intercorporate loans & inves- 
tments, Managerial remuneration, remune- 
ration to relatives of Directors, loans to 
Directors, revision in the rates of deprecia- 


